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l.Iinistryof Finance 

Department of Revenue 
Centrnl Board of Direct Taxes 

New Delhi, the rtf·,December 1985. 

Net1ficatlon 
Income- ax 

No. ~S!:,:> ( F.No.203/130/85-D'A.II ): In continuation of this 
office Notifi cation No.5772 ( F.N~.203/79/83-D'A.II ) dated 2~.4.~ 
'it is hereby Ilotified for geneul 1nformition ,t-hat the Institut1en 
mentioned below has been appreved by Departmjlnt of Science & Tech., 
New Delhi, the Prescribed Authority for the pUrpeses of cl,use 
(H) of sub-sl~ct1on (1) of section 35 (Thrlty five/one/twa) of the 
Income-tax Act, 1961 read with Rule 6 of the Inc8~e-tix Rules, 1962 
under the catOlgory "Assochtion· subject to the following condiUons 

i) Thi,t tho Narlnder Mohan Ho.pltal and Research Centre, 
New ,Delhi. will mainte1n a scpnrate account of the SUllS 
rec:eived by it far sclentific research. 

11) 

11i) 

tv) 

I ' 
Thnt the said Institute will furnish annui1 returns of 
itt. scientific research activities to the Prescribed 
Authority for overy financii1 yeJr in such forms IS may 
be ' l~id down and intimated to them for this purpose 
by l30th April e~ch year. 

Th~,t the said Institute will submit to the Prescribed 
Authority by 30th June eich year. copy .f their audite. 
innual accounts showing their totil incomo and 
expenditure ind bi1anco sheet showing its Issets 
11.blli ties with a copy of each of these documents to th, 
concerned Commissioner ef Income-tax. 

That the siid Institvte will apply to Central Boord of 
Direct Tjlxes, I,\inistry of Finance, ( Department of 
Revenue ), New Delhi, 3 months in advcnce befOre the 
expiry of the approvi1 for further extension. 
Applications received after the date of expiry of 
approval are liable to be rejected. 

Institution 

NARINCER LlOHAN HOSP D' AL AND RESEARCH CENTRe, 04,6 PUSA 
ROAI), NE~'I IJELHI-UOOO5. 

, 

1.4.85 to 31.3.1987. . .~ 
Thlil Notification is effect~for ; pertod from 

, ( rish Dave T 
,Under Secretary to the Government of Indil. 


